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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

Execution Application No.49 of 2025
In

Exccution Application No.46 of 2018(disposed of)

Veterans Forum for Transparency in
Public Life through its General Scceretary

..... Applicant
Versus
Chapra Nagar Parishad & others Respondents

The humble Counter Affidavit on behalf of Respondent No.2.

I..... b(Mpﬂ\\ﬁPYM_HL aged about more than .. 3B years.
Male. son of ..Q.. 0. DS, resident of .OM. Lesdence: . PS.-

Magistrate, Saran, do hereby solemnly affirm and state as tollows:-

That the District Magistrate, Saran has been impleaded as Respondent
No.02 and as such | am competent to file counter aftidavit and am well
acquainted with the facts and circumstances ol this case.

That | have gone through the contents of Lixecution Application No. 49 of

2025 in Execution Application No, 46 ol 2018(disposed of) filed by the



i

That the applicant in the beginning filed MA. No.29 of 2025 in
Excoution Application Nod6 of 2018, in which on 11.08.2025 the
Hon'ble National Green Tribunal, Principal Bench, New Delhi has been
pleased 1o pass the order that this MLA. wazg filed by the applicant seeking
compliance of the order of the Tribunal dated 08.03.2021 passed in
Execution Application No. 46 of 2018 in O.A. No.234 of 2015 and after
hearing the applicant the Hen'ble Tribunal has been pleased to permit the
appheant to convert this Miscellancous  Application into  Execution
Appheation and thereafter the apphicant filed tresh Execution Application.
then order has been passed by the Hon'ble Tribunal that no further orders
are required to be passed in this MLAL which is accordingly disposed of
and in the mstant order further order has  been passed that exccution
appheation has been filed by the applicant seeking compliance of the
order duted 08.03 2021 passed in Execution Application No.46 of 2018 in
(O.AN0Z234 of 2015 and grievance of  the applicant has been raised
betore the Hon ble Trbunal that direction of the Hon'ble Tribunal has not
been complied with and encroachment still exists on the drain effective
\ the flow ol the drain and lastly order has been passed that issue notice to
the revpondents. Applivant iy direeted 10 serve respondents and tiled the

al lidavit of serviee at least one week belore the next date of hearing.

4. That iods relevant 1o mention here that said restoration/renovation of

Khanua Nala is being constructed under the supervision of Respondent



No.O1 therefore, a separate connter affidavit is being filed by the
Respondent No.01, ie. the Municipal Commissioner, Nagar Nigam
Chapra wherein all the refevant facts and evidences have been attached
and entire facts has been discloged which will be part and parcel of this
counter affidavit,

5. That it would be relevant to point out for the knowledge of this Hon ble
Tribunal that now there is no existence of any encroachment as alleged by
the applicant.  because the same has been removed after adopting due
PrOCORE,

6. That it 15 stated that so far restoration of original nature of Khanua Nala is
concerned. 1t s to mention here that work is going on for nature of its
restoration and in furtherance  of the same encroachment have been
removed and all required works is going on and the same will be

completed as soon as possible by the BUIDCO.

~J

Phat a1 ds stuted that in restoration of Khanua Nala some bona-fide delay

tuken place due 10 lood, heavy rain, construction of double decker.
cxistence of old tree and electric poles in the area for which the answering
respondent no.2 regrets.

g, That the answering respondent 10.2 has been keeping clu#c watch over

the matter and time 10 tme necessary dicection was also given to the

concerned authority, so that direction of the Hon'ble N.G.T. may be




4

complied with in two spirit and there is every possibility that the same
will be complied as carly as possible within a reasonable time,

9. That itis stated that considering all the paragraphs it comes out that there
is no negligence in the part of respondent no.2 therefore, this case is fit to
be dismissed under the facts and circumstances.

It is. therefore. prayed that your Lordships
may graciously be pleased to accept the
counter affidavit of the Respondent No.02 and
be pleased to dismiss Execution Application
No.49 of 2025 in Execution Application
No.46 of 2018 (disposed of) under the facts

and circumstances set forth above,

And for this the Respondent No.02 shall ever pray.
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VERIFICATION
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: T Lo Aedde L SNMMRA-., aged about more than . — years,
o Male, son of (LQ*DM ..... , resident of JOM Lvdamla-. .. ...
.......................... , P.S.thawemba24y. District-... Lave. ...,
presently posted as D\s\\qoxM%x\“q—L-“'( Sexodo  hereby
solemnly affirm and state as follows:-
1. That I am Respondent No.2 in this application and as such am well
acquainted with the facts and circumstances of this case.
q 3
g [\(SF //9';/ 2. That the contents of this counter affidavit have been read by me which I
L
/H ,'x\/ have fully understood the same and they are true to my knowledge and
" belief.
3. That the statements made in paragraph N0S.. N Peieeies s are
true to my knowledge and those made in paragraph nos.
{’o .................... are true to my information derived from
records of this case and rests are by way of submissions in this Hon’ble
Tribunal.
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Fxecution Application No. No, 49 of 2025
IN ‘ . i |
Execution Application No.46 of 2018(digposed of)

IN THE MATTER OF :

Vereran Forum for Transparency in public
Life and others

................ Applicant
VERSUS
Chapra Nagar Nigam and others.....ocnnnnnnnnnns Respondents

Do Hereby Appoint ww ['v\/l“ QMA}M”
pohvoee £

(Herein After called the Advecates) to be My/Our Advocate in the above noted
case Authorizes bim. To act, appear and plead in the above noted case in this court or

my other Court i which the same may be tried to or heard and also in the appel":"*‘
Conrt mclading High Court Subject to payment of fees separately for each F:g>1xrt by
wa. To sign Gle verdy and present pleadings appeals cross-objections or p?.{&{lo‘{ls tor
excoution review, revasion, withdrawal, compromise or other petitions or affidavits or
aoewments as may be deemed necessary or proper for the prosecution of the sand
i all 318 stlages, To file and take back documents to admit and/or deny the
uments of opposite party to withdraw or compromise the said case or submit' to
bitration any difference or disputes that may arise touching or in any manner relating
fo the s case, To tuke execution proceedings. To deposit, draw and receive moneyv,
and grant receipts hereof and to do all other acts and things which may be
....... Lo be done for the propgress and in the course of the prosecution of the said

e e | ; ;

CIOues, cuash

fo sppont and anstruct and other Legal Practitioner, authorizing him to exercise

o power and authorty hereby conferred upon the advocate whenever he may think fit
oo Ge sy snd sign the power of attorney on our behalf & 1/We/ undersigned do hereby
spiec 1o rauly and conlinm all acts done by the Advocate or his substitute in the matter
as 10y /our

W faClE, s

i done by me/us 1w all intents and purposes. And 1/ We
sdertadie that 1/ We or iy /our duly authorized agent would appear in the court on all
Aeanitgs and will inform the Advocate for appearance when the case is called. And I/ We
unGersigned do hereby wpree that in the event of the whole or part of the tee agreed by

e fus 10 be paid o the advocate remaining unpaid he shall be entitled to withdraw from
the process union of the suwid case

unul the same is paid. [/We will not been titled for
the refund of 1the same in any case whatsoever. In Witness Where of [/We do hereunto
sel gny four hand o these present

otontents or which have been undersigned by
e fus o1 l}ue,,..me day.. Ny, 2025 Accepted. Subject o the terms of fees,
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